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framed against the Company were 
placed before the House; I think, the 
opinion of the Solicitor General 
or the legal experts was also placed 
before the House and what action 
was taken was placed before the 
House. Thut is how the matter was 
decided at ' nat tunc. 1 see no reason 
to change 1 ut now.

Shri S M. Banerjee: Why should
not the entire Report be placed on the 
Table of the House?

Mr. Speaker: No further discussion 
on this. He has explained.

Shri S. M. Banerjee: I want the 
enSre report. Sir. (Interruptions) 
The report which was subsequently 
corrected and amended.

Mr. Speaker: He has already ex­
plained What elie can be done? 
(Interruption*).

Shri Vasudevan Nair (Peermade) 
The Members of Parliament can 
come to their own conclusions. The 
Minister may say anything.

Mr. Speaker: Mr Hem Barua.

Shri Hem Barua (Mangaldai)- 1 
hope you v/: 11 af?:oe with me if I say 
that this House is supremely concern­
ed with the s 'c jn ty  of the country. 
On 28th June, t e , two days back, the 
Peking Radio made a broadcast in 
English asking the people of India to 
rise in armed revolt against the pre­
sent Government on the pattern of 
Naxalban.

Mr. Speaker: No, no. Every day
they are making this. Why does he 
'ay that they made two days back?

Shri Hem Barua: You are putting 
down your foot so heavily on a dis­
cussion on this We are concerned 
with that. Therefore, please allow 
a discussion on this.

Mr. Speaker: No, no. Every day 
they are making it. Secretary.

1 2 J 1 } him .

PRESIDENT’S ASSENT TO BILL
P asspo rts B il l

Secretary: Sir, I lay on the Table 
the Passports Bill, 1967, passed by the 
Houses of Parliament during the 
current Session and assented to by 
the President since a report was last 
made to the House on the 24th May,
1967.

1232 his.

ESTIMATES COMMITTEE 
T hird Report

Shri P. Venkatasubbaiah (Nandyal): 
I beg to present the Third Report of 
the Estimates Committee on the 
Ministry of Works, Housing and Sup­
ply—Rural Housing.

Mr. Speaker: Now we take up 
further discussion on the Demands for 
Grants under the control of the Min­
istry of Commerce. We have got only 
two hours left for this. The Minister 
will have to reply. How much time 
will the Minister take?

The Minister o f  C om m erce  (Shri 
DineSh Singh): About 45 minutes.

12.32} hra.
RE D.A COMMISSIONS REPORT

Shri S. M. Banerjee (Kanpur) 
Before you proceed with this item, I 
have a submission to make.

From the agenda paper today, I 
And that the Minister of Parlia­
mentary Affairs is not announcing the 
business for the next week.. .

Mr. Speaker: He has already
announced.

Shri S. M. Banerjee: That is all 
right Sir.

Yesterday we requested, through 
you, the Finance Minister that w* 
should have at least two hours for a
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diacuuion on the D.A. Commission's 
report. We should have at least two 
hours for this next week.

Mr. Speaker: He can write to me. 
If he wants, we can stop the Budget 
and take that up (Interruptions).

Shri S. M. Baneijee: We are pre­
pared to sit on Saturdays.

Mr. Speaker: I am not prepared.

Shri Sheo Narain (Basti) On a 
point of order.

If any member absents himselT from 
the House when the Minister oi Par­
liamentary Affairs announces the 
business for the next week, he should 
nnt unnecessary raise that point later

Mr. Speaker: He is right.

tft mKo *»TiPrsr>ft
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ferr i *=r :r>ff % <ftTsn % 
Tj5?r spr »>■ ftrrw *»ff jftar f«m r

f'T’ dH T t  SfFT ff *ft»T

3*  i
Mr. Speaker: That is what he smd:

Shri Nath Pai (Rajapur)- You put 
ir.e a query which indicated that vou 
were in sympathy with my demand 
You asked me whether I wou'd like 
to havp a discussion before Govern­
ment takes a decision or following 
the decision, and I did suggest to >ou 
that the discussion should precede, so 
that the Finance Minister may have 
the benefit of the views of this House. 
I do not know why a discussion is 
being avoided. Mr. Morarji Desai 
says that he is not afraid of any 
discussion. Let us have a free discus- 
sion on this very vital subject.

Tbs Depnty prime Minister and 
Minister o f  Finance <8hri Morarji 
Desai): There is no question of my 
being afraid of any discussion. The 
only difficulty ig that the discussion
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can take place—I have no objection to 
it—but I would not be able to say 
anything until the Government takes 
a decision. I can go on hearing but 
I would not be able to intervene.

Shri S. M. Joshl (Poona): That is 
all right.

Mr. Speaker: The point is that they 
want to put forward their views, so 
that when the Government takes a 
decision, their views can also be taken 
into account

Shri Morarji Deni: Why should I 
have any objection? They are utilising 
their own time from the budget I 
have no objection.

12.35 hrs.
DEMANDS FOR GRANTS—con Id

Ministry of Commerce—contd

Mr. Speaker: Now let us proceed 
with the further discussion on the 
Demands for Grants under the control 
of the Ministry of Commerce. Two 
hours are there The Minister will 
begin at about 2.30 or 2.35 and finish 
by 3.30 when we can take up the 
Private Members’ business.

Shri P. K. Deo (Kalahandi): When 
are the Demands for Grants relating 
to the Home Ministry coming up?

Mr. Speaker: Today is Friday, and 
we are having non-ofllcial business 
also So, they may not come up today.
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Mr. Speaker: I know that. Today, 
we have set up a bad precedent. Hon. 
Members have started talking abom 
things without notice and they are 
again going back to the old methods.


